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 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table: —

 qd)  A  copy  of  the  Draft  National
 Policy  of  Education,  4979  (Hind:
 and  English  versions)  [Placed
 in  Library.  See  No.  LT-4378/79].

 (2)  A  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English
 versions)  :—

 (3)  Annual  Report  of  Lalit
 Kala  Akademi,  New  Delhi,  for
 the  year  1977-78,

 (ii)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Lalit  Kala  Akademi,  New  Delhi,
 for  the  year  (1977-78  [Placed  in
 Library.  See  No,  LT-4379/79],

 STATEMENT  Re.  RECENT  VISIT  OF  THE
 MINISTER  OF  EXTERNAL  AFFAIRS  TO

 USA

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  I  beg  to  lay  on  the
 Table  a  statement  regarding  my  visit
 to  the  Umited  States  of  America
 from  20th  to  25th  April,  1979.  |  Placed
 m  Library.  See  No.  LT-4380/79].

 CENTRAL  Excise  (NINTH  AMEND-
 MENT)  RULES,  979

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  On
 behalf  of  Shri  Zulfiquarulla;  I  beg  to
 lay  on  the  Table  a  copy  of  the  Cen-
 iral  Excise  (Ninth  Amendment)
 Rules,  1979,  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.S.R,  हाए  in  Gazette  of  India  dated
 the  2lst  April,  1979,  under  section
 38  of  the  Centra]  Excises  and  Salt
 Act,  1944,  [Placed  in  Library,  See
 No,  LT-438/79].
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 उपाध्यक्ष  महोदय  :  बागड़ी  जी,  भाप  जो  कहना
 चाहत थ,  कह  चुके  |  प्रय  प्राय  शॉर्ट  रहिए  ।
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 Now,  Shri  Dhanik  Lal  Manda]  to
 make  a  statement.

 PRESIDENTS’  ORDER  DATED  27-4-79  IN
 RELATION  TO  Union  Terrrr'  ry  or  Goa,

 DAMAN  AND  Diu

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  Mr.  Deputy-Speaker,  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of
 Order  published  in  Notification  No.
 8.0.  234  in  Gazette  of  India  dated  the
 28th  April,  979  notifying  President’s
 order  dated  the  27th  April,  979  in
 relation  to  Union  territory  of  Goa,
 Daman  and  Diu,  issued  under  section
 5]  of  the  Government  of  Union  Terri-
 tories  Act,  1963.  [Placed  in  Library,
 See  No,  LT~-4383/79].

 12,09,  hrs.

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES
 MINUTES

 SHRI  RAM  DHAN  (Lalganj):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  Minutes  of  the  First  to  Fifty-
 second  sittings  of  the  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduleg  Tribes.

 72.30  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 Reporten  Crash  LANDING  OF  INDIAN

 AIRLINES  BOEING-737  aT  MADRAS
 ATRPortT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  call  the
 attention  of  the  Minister  for  Tourism
 and  Civil  Aviation  to  the  following
 matter  of  urgent  public  importance
 and  request  that  he  may  make  a
 statement  thereon:

 “Reported  crashlanding  of  Indian
 Airlines  Boeing-737  at  Madras  Air-
 Port  on  the  26th  April,  1979."
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTTAM  KAUSHIK):  Sir,  it  is
 with  regret  that  I  have  to  inform  the
 House  that  Indian  Airlines’  Boeing
 737  aircraft  VT-ECR,  while  operating
 scheduled  passenger  flight  IC-530
 (Trivandrum-Madras)  on  26th  Apru,
 3979  overshot  the  runway  during  land_
 ing  run  at  Madrag  Airport  at  approxi-
 mately  1220  hours  and  was  extensive.
 ly  damaged.  The  aircraft  carried  6
 passengers  and  6  crew  members.  7
 passengers  and  all  the  6  crew  member,
 who  sustained  injuries  were  hospi-
 talised.  Other  passengers  with  mine"
 injures  were  given  first  aid  in  the  air-
 port  dispensary.  According  to  the
 latest  information  furnished  hy  Indian
 Airlines,  there  are  5  crew  members,
 ineluding  the  Commander  of  the  ill-
 fateg  aircraft,  and  2  passengers  stu
 undergoing  treatment,  some  of  them
 for  suspected  fractures,  Indian  Arr-
 lines  are  taking  all  possible  care  of
 these  persons,  apart  from  meeting  their
 entire  medical  expenses.

 After  the  accident,  the  aircraft  was
 resting  on  the  fuselage  with  both
 main  under-carriage  assemblies  dc-
 tached.  Both  the  engines  were  also  de-
 tached  from  the  wings  and  damaged.
 The  aircraft  is  being  lifted  with  tne
 help  of  air  bags  ang  jacks  for  asess-
 ing  the  cause  of  the  accident  and  the
 extent  of  damage.

 The  Boeing  737  aircraft  VT-ECR
 was  taken  delivery  of  at  Seattle  on
 the  30th  Octobe,  974  and  arrived  in
 India  on  5th  November  ‘1974,

 The  aircraft  was  under  the  com-
 mand  of  Capt.  पर.  N.  Arora  and  the  Co.
 Pilot  was  Capt.  P.  K.  Kapoor.

 A  Committee  of  Inquiry  under  Rule
 74  of  the  Aircraft  Rules,  1937,  under
 the  chairmanship  of  Shri  s.  Ramam-
 ritham,  Retired  Director  General  of
 Civil  Aviation  has  been  constituted  to
 investigate  into  the  unfortunate  ac-
 cident  The  Committee  has  already
 started  functioning  at  the  accident
 site.  They  have  been  directed  to  sub-
 mit  thelt  report  within  two  months.
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 Boeing  Company,  manufacturers  of
 the  aircraft,  have  also  been  advised  of
 the  accident  and  they  are  sending
 their  investigation  team,

 To  re-assure  ourselves  that  the
 existing  maintenance  procedures  in
 Indian  Airlines  and  their  checks  by
 the  Regulatory  Authority,  namely
 Director  General  of  Civil  Aviation  are
 up  to  the  stipulated  standards,  it  is
 proposed  to  constitute  an  Expert
 Group  to  go  into  these  aspects  and
 submit  a  report,

 Perhaps  I  may  not  be  out  of  place
 to  mention  here  that  the  aly  safety
 machinery  at  the  Madras  Airport,  in-
 cluding  the  fire-fighting  unit  function-
 ed  effectively  on  that  day  ang  was
 successful  in  quickly  extinguishing  the
 fire  im  the  aircraft  and  rescue  the
 passengers.

 The  House  will  join  me  in  wishing
 sp€edy  recovery  of  the  passengers  and
 crew  members  who  are  still  under-
 fOing  treatment  in  the  hospital,

 SHR]  JYOTIRMOY  BOSU:  Mr.
 Deputy-Speaker,  Sir,  the  other  day  in
 December,  a  crash  in  Hyderabad  took
 place  ang  the  passengers  escaped
 very  narrowly.  Since  then  a  few
 other  mishaps  have  also  taken  place.
 The  pressurisation  panels  in  the  Cal-
 cutta  bound  airbus  were  flown  off
 soon  after  i!  took  off  on  23rd  March
 i979.  The  centre  doo,  openeg  of  the
 Delh  Sound  Boeing-707  flight  when  it
 ought  not  have  opened,  There  have
 also  been  numerous  caseg  of  comp-
 laints  of  aircrafts  not  leaving  on  time
 because  of  engine  snags,  The  Hydera-
 bad  disaster  enquiry  revealseq  that
 the  aircraft  was  air-borne  in  partially
 stalled  condition  que  to  mal-func-
 tioning  of  the  ‘leading  edge  device.
 And  with  no  adequate  warning  sys-
 tem  available,  the  pilots  took  wrong
 corrective  mbasures.  It  poses  ques-
 tions  of  maintehahce  of  the  Indian
 Airlines  fleet,  and  of  the  competence
 of  the  inspection  machinery  of  the
 DGCA.  These  are  the  two  major
 things  which  strike  our  minds  now.



 297  Crash  Landing  of  VAISAKHA  10,  90i  (SAKA)

 The  present  Director-General  of
 Civil  Aviation.  Air  Marsha]  Zaheer
 said  recently  at  a  seminar:  “The
 situation  on  the  maintenance  side  was
 disturbing”.  He  warned  that  the
 Indian  average  in  respect  of  fatal  ac-
 cidents  was  2  to  3  times  more  than  the
 world  average,  and  i0  times  more
 than  what  was  taking  place  in  the
 United  States  of  America,  although  we
 have  very  little  air  service  in  this
 country,  compared  to  what  they  have
 in  USA,  This  deals  a  major  blow  to
 civil  aviatiion  in  this  country,  and
 creates  shock,  tension  uncertainty
 among  the  travelling  public,

 I  have  a  list  with  me,  showing  the
 number  of  air  crashes,  their  nature
 and  number  of  cusualties.  It  says:  in
 i967  there  were  30  crashes,  5  proved
 fatal  and  there  were  9  casualties;  in
 968  the  figures  were  27  crashes,  2
 fatal  ang  3  casualties;  in  1969,  28  cra-
 shes,  5  fatal,  and  49  casualties,  in  970
 28  crashes,  7  fatal  and  61  casualties;
 in  97l,  32  crashes,  5  fatal  and  4l
 casualties  in  1972,  46  crashes,  7  fatal
 and  25  casualties;  in  ‘1973,  38  crashes,
 5  fatal  and  60  casualties;  in  ‘1974,  25
 crashes,  4  fatal  and  5  casualties;  in
 1975,  7  crashes,  3  fatal  and  8  casual-
 ties;  in  976  and  977  there  were  32
 crashes  4  fatal  and  08  casualties;  in
 i978  upto  March,  there  were  2  crashes,
 2  fatal  and  2]4  casualties.  (Interrup-
 tions).

 In  India,  we  have  the  dubious  dis-
 tinction  of  never  implementing  the  re-
 commendations  of  our  Crash  Enquiry
 Commission,  and  of  allowing  investiga-
 tions  to  fritter  away  inconclusive,
 under  pressure  of  vested  interests  and
 lobbies.

 In  the  matter  of  selection  of  persons.
 i.e.  of  composition  of  these  commissions
 and  committees,  the  posts  are  given  to
 people  who  will  be  pliable  and  who
 would  obey  the  command  of  the  bure-
 aucracy  and  the  people  in  authority,
 eg.  a  retired  Judge,  a  Civil  Aviation
 bureaucrat.  qa  qiscarded  politician  and
 the  like,  and  many  of  them  are  devoii
 of  know-how  of  the  rudiments  of  Civil
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 Aviation.  For  example,  in  the  Boeing
 747  crash  last  year,  the  enquiry  com-
 mission  did  not  include  a  single  747
 pilot,  or  systems  engineer  or  wreckage
 man.  (Interruptions)

 According  to  my  information,  there
 are  at  least  9  reports  on  air  accidents.
 One  was  on  the  accident  at  Taksing
 (NEFA)  on  ‘3-1-1960,  then  on  the
 Dakota  aircraft  crash  at  Calcutta  air
 port  on  26th  August  96I,  then  about
 the  Fokker  Frienship  a:rcraft  at  Palam
 airport  on  6th  June  1962,  Hiper  Dakota
 aircraft  at  Pathankot,  Indian  Air  Force
 Accidents  Committee  report  of  Novem-
 ber  ‘1964,  then  Air  India  Boeing  air-
 eraft  accident  on  24th  January  1968,
 accident  to  IAC  Dakota  aircraft  it
 Imphal  on  19-2-1966.  (Interruptions)
 These  have  al]  been  shelved,  and  put
 in  cold  storage.  It  is  9  mockery.  We
 spend  money  on  these  things  and  still
 they  throw  the  passengers  into  uncer-
 tasnty.

 Then  there  is  this  accident  near
 Banihal,  again  the  073  at  Nagpur  and
 again  at  Khulng  involving  a  Fokker
 Friendship.  There  are  ay  cases,
 Where  have  you  clinched  the  issue?
 (Interruptions)  When  did  you  try  to
 improve  the  conditions?

 The  Indian  pilots  offen  complain
 about  incorrect  loading  of  cargo  in  the
 hold.  These  are  removed  prior  to  jp-
 vestigations  ff  there  is  an  accident,
 fo  conceal  facts.  Incorrectly-placed
 baggage  i5  a  great  hazard  to  the  air-
 craft.  This  is  also  not  known  to  many
 people  in  the  Civil  Aviation  Directo-
 rate,

 Aircraft  designs  have  undergone
 great  changes,  bul  our  supporting  units
 are  out-dated  and  inadequate.  The
 Cachar  Committee  and  the  Tata  Com-
 mittee  made  recommendations  specifi-
 cally.  Nothing  happened.  I  will  read
 out....

 MR.  DEPUTY-SPEAKER:  You  need
 not  read  out  oll  these  things,  you  have
 already  taken  quite  some  time,  please
 usk  your  questions,

 SHRI  JYOTIRMOY  BOSU:  A  Court
 of  enquiry  to  investigate  into  the
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 causes  of  the  Bombay  accident  Cara-
 velle  accident  which  happened  on  12
 October  976  was  constituted  undct
 Mi  Justice  8  B  Bhasme  That  report
 shows  that  the  recommendations  arn
 never  cared  for  they  are  relegated  nto
 cold  ,torage  they  move  on  as  it  cuits
 them  What  does  the  Air  Corporations
 Act  953  say?  Section  J0  says

 The  Centra)  Government  muiy
 from  time  to  time  by  notification  in
 the  Offiua)  Gazette  constitute  an  au
 Transport  Council  consisting  of  3
 (harman  and  such  othr:  number  oi
 members  not  exceeding  eleven  as  the
 Centra)  Government  may  ippont
 thereto

 Would  the  hon  Mhnister  kindly  enu
 ghten  the  House  why  .s  it  that  the  Al
 Transport  Council  was  dissolveg  in
 962  and  not  revived?  Isat  afict  thit
 it  was  done  Under  pressure  of  a  per
 son?  J  want  to  know  whether  you  have
 independent  air  safety  authority  If
 you  have  not  one  would  you  .mmed  2
 tely  create  one  and  give  an  assur  ince
 to  the  House  today  here  and  now
 whether  the  Air  Transport  Council
 would  be  revived  and  if  not  the  reason
 therefor

 Boeings  have  shown  inherent  defects
 and  other  disturbing  facts  revealed  by
 the  reports  I  shall  be  lay  ng  the  re
 ports  I  will  not  divulge  the  contents
 now  A  very  interesting  feature  im  the
 air  crashes  both  at  Hyderabad  and  3m
 Madras  which  {s  not  qu  te  connected
 with  Mr  Kaushik  is  the  carrying  of
 huge  cash  and  gold  jewellery  These
 are  undobtedly  meant  for  people  in
 authority  m  Delh.  for  services  render
 ed  Otherwise  why  do  people  carry  so
 much  cash  from  all  over  the  countr}
 and  bring  it  to  Delty  when  there  are
 banks

 MR  DEPUTY-SPEAKER  Ple  ise
 conclude  cash  inside  does  not  create
 explosion

 SHRI  JYOTIRMOY  BOSU  It  does
 Sr

 SHRI  PURUSHOTTAM  KAUSHIK
 Thave  already  stated  in  m,  statcn  ent
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 that  we  are  all  concerned  about  ai
 safely  Looking  to  the  frequent  mis
 haps  J  have  already  Said  that  I  propos
 to  constitute  an  expert  committee  to  co
 into  the  maintenance  system  and  glso
 the  working  of  the  regulatory  author
 ty  DGCA  without  losing  any  tame  |
 can  assurc  the  Tlouse  that  steps  will
 be  taken

 SHRI  JYOIIRMOY  BOSU  An
 Transport  Council  and  Aur  Safety
 authority?

 SHRI  PURUSHOTTAM  KAUSHiK  |
 do  not  know  ptrsonally  why  that  coun
 cil  was  dissolved  in  lib2  I  will  lo  5
 into  the  matter  So  far  aS  mr  safety
 is  concerned  the  (  ibinet  consideiec!
 that  issue  but  at  was  thought  then  that
 the  major  accidents  under  the  Aircraft
 Act  should  be  .nvestigated  by  Hugh
 Court  Judge  heading  a  committee  of
 experts  (Interruptions)  It  was  alse
 further  ¢onsidered  looking  to  the  fre
 quency  of  this  type  of  accident  to
 Make  researches  tegarding  safcty  of
 the  operations  I  propose  to  review
 that  pos  tion  and  we  will  take  adequetr
 steps  to  sce  that  something  is  done  to
 ensue  the  safety  of  passengers

 aft  विजय  कसार  मल्होत्रा  (दक्षिण  दिल्ली)
 उपाधि  महोदय  मत्ती  जी  न  जो  उत्तर  दिया  है  मै
 समकझ्षता  ह  कि

 बहू
 त  ही  कैजुअल  है  और  जा  बाद  म॑  जवाद

 दिया  है  उसम॑  ्  जितनी  सीरियसनैस  होनी  चाहिए
 उतनी  नही  है  -  पिछल  दो  साल  मे  जितनी  दु घटनाये  हां
 रही  है  कौर  जितना  उनका  नम्बर  बत  रहा  है  उसी
 जितना  सीरियस  मामला  है  उस  सोरियसनैस  के  साथ  इस
 सवाल  को  नही  दखा  जा  रहा  है।  मे ंदा  तीन  बातें  मंत्री
 महोदय स  जानना  चाहता  हू  a

 ag  जो  इनक्वायरी  कमेटी  बैठती  है  उस  की  रिपोर्ट
 कई  बार  दो  दा  साल  तक  नहीं  कराती  है,  बौर  जब
 रिपोर्ट  जाती  है  तो  उस  को  कानफोडश्यिल  रखा  जाता
 है  ।  ऐसी  क्‍या  चीज़  है  जो  उस  को  कानफीडेश्यिल  :
 रखा  जाता  है,  जिसको  पब्लिक  मही  किया  जाता  है
 यही  वजह  है  कि  उन  पर  पूरा  प्रबल  नही  हाता।  वासना
 फ्रूटी  न  दो  साल  बाद  रिपोर्ट  दी  कौर  उस  मे  भी  यह  लिखा
 कि  i973  मे  जो  रिपोर्ट  जायी  थी  उस  पर  अमल  नहीं
 किया  गया।  मै  यह  भी  जानना  चाहता  हू  कि  हाडा
 कमदी  ने  जो  एक  इडिपडेट  परमानेंट  इनक्वायरी  कमीशन

 है  ६  ३४
 भाव  दिया  था  कौर  इस  हाउस  की  एस्टीमेट्स

 स  जो  तोसरी  लोक  सभा  में  इस  बात  को
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 कमटी  ने  जो  तीत्री  लोक  सभा  में  इस  ब।त  की  कहा
 झौर  बौथी  लोक  सभा  में  दो  बार  इसको  रिपीर्ट  क्या,
 उसके  बाद  टाटा  कमदी  ने  रिपीट  किया  कि  परमानेट
 सौर  पर  कमोशन  बनाया  जाय  जिस  मे  एक्सपर्ट  हां
 और  ढौटली  इडिपेडेट  हो,  उसके  बारे  में  मल्ली  महोदय
 ने  कोई  कदम  क्‍यों  नहीं  उठाभा  ?  इसको  इतनी
 बार  कहते  के  बाद  975  में  शॉल्व  कर  दिया  गया
 रिकमनम्डेशन  मानने  के  बाद,  और  झाज  भी  ऐडहाक
 बसिस  पर  एक  हाई  कार्ट  का  जज  बैठा  देते  है  जिस  फो
 इस  बारे  में  कोई  टैकनिकल  नानेज  नही  होती  है  -  भौर
 डी०जी  ०सी  ००  ०  खुद  इनक्वा  री  करता  है  जो  कि  अपनी
 ही  इनक्वारी  एक  तरह  से  होती  है  ।  इसलिये  इसको

 ;
 नही  किया  जा  रहा  है,  जैसा  कि  सूझाव  दया  गया

 ही
 इन्होने  कहा  कि  एयर  रौफटी  कमेटी  बनाने

 वाले  है  ।
 4

 भी।974  में  कहा  गया  था  कि  एक  हाई
 पावर्ड  एयर  सैफटी  बोर्ड  बनाया  जायगा  ।  इस  सिफारिश

 के  पा  साल  बाद  मंत्री  जी  कह  रहे  है  कि  वह  इसको
 प्रोपोज  कर  रहे  है  झौर  हम  में  टाइम  नहीं  लगेगा
 क्या  यह  मेन्टेनेस  के  मामले  मे  झौर  मैनुफेक्चारग
 के  बारे  मे  ध्यान  देंगे  ,  या सिर्फ  एक  कमटी  हांगी  जो
 रिक्‍्मन्हैशन  करेंगी  ?

 इस  बार  पायलट  ने  कहा  है  कि  इसके  प्रन्दर  सैबोटाज
 है,  इस  के  झन्दर  टाइम  बौम्ध  रखा  गया  है  tT  यह  बहुत
 ही  सीरियस  मामला  है  |  शौर  सिवाय  इस  के  कि  पायलट
 इंजीनियर  क॑  ऊपर  कहते  रहे  और  इजीनियर्स  पायलट
 को  कहते  रह  ,  इस  से  काम  नहीं  चलेगा  |  तो  यह  जो
 सैबोटाज  का  मामला  है  इस  का  भी  मंत्री  महांदय  ने

 कोई  जिक्र  नहीं  किया  अपने  जवाब  में  -  इस  के  वारे
 में  वह  क्‍या  सोच  रह  है  ।

 उपाध्यक्ष  महोदय,  हालत  बहुत  खराब  है  ।  इटेली-
 जेंस  हमारी  कितनी  वीक  है  यह  इस  से  साफ  होता  है।
 भ्रप्ती  देश  के  गदर  जो  विदेशी  ताकतें  है  चाहें  भमरिका

 हो,  चायना  हो,  एशिया  हो  या  पाकिस्तान  हो,  यह
 ताकते  एं  स्पियोनाज  का  काम  कर  रही  है  ।  भौर  जम्म्‌
 बौर  पर  हमारी  फौज  के  सैकडों  झ्रादमी  पकड़े  गये  t
 ak  हिन्दुस्तान  की  पुरानी  प्रधान  मंत्री  परचेजेबिल
 रही  है  ,  बह  भी  रुपया  ले  करके  दूसरी  चीजे  कर  सकती
 है।  ऐपी  हालत  में  एयरक्राफट  के  मुताबिक  इटेलीजेस
 के  मामले  में  भाप  क्या  कदम  उठा  रहे  हैं”?  भौर  जो
 पिछली  रिपोर्ट  है  उस  के  बारे  मे  भ्राप  हाउस  के  प्रन्दर
 कोई  व्हाइट  पेपर  लायेंगे  ?  जो  पिछलो  ii  रिपोर्ट
 शाई  है  उनके  बादे  मे,  क्या  कदम  उठाने  जा  रहे  है  ?

 भौर  मेटेनेंग,  मैनुफैक्चारिग  कोस्ट  घौर  हयूसन  ऐरर  के
 बारे  में  ध्राप  क्या  कदम  उठाने  जा  रहे  है  जिस  से  झाप  देश
 को  प्राश्वस्त  कर  सकें  कि  हा  मेतली  जो  भी  पौसिबिल  है
 बहू  भाप  कह  रहे  हे  -  और  तेजी  से  जो  एक्सीडेंट्स  बढ़
 रहे  हैं  उस  के  बारे  में  आप  कितते  सीरियस  है  इस  पर
 प्रकाश  डालें  |
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 at  पृरघोसलम  कौशिक  उपाध्यक्ष  महोदय,
 माननीय  सदस्य  ने  जो  पुरानी  कमेटियों  पर  कार्यवाही
 के  सम्बन्ध  में  प्रश्न  उठाया  है,  उन  कमटियों  की  सिफा-
 रण  कया  थी  झर  उस  पर  सरकार  ने  क्या  कार्यवाही
 की  है।  उसे  सदन  के  पटल  पर  रखने  में  कोई  प्रापत्ति
 नहीं  है।  जहा  तक  वासप्पा  कमेटी  का  झौर  उस  के  बाद
 दूसरी  घटनाओं  स॑  सर्वाधत  कमेंटियो  का  सवाल  है  उन्होंने
 जो  सिफारिश  कौ  है  उन  सिफारिशों  पर  पूरी  तरह
 से  या  तमाम  सिफारिशों  को  सरकार  ने  स्वीकार  किया  है
 झौर  उन  सिफारिशों  पर  झमल  किया  जा  रहा  है।
 एयर  सेफटी  कमीशन  के  बादे  मे,  जैसा  मैने  निवेदन
 किया  कि  पहले  जब  उसके  बारे  मे  विचार  किया  गया
 था  तो  कुछ  कारणों  से  स्थायी  रूप  से  सेफटी  कमीशन
 बनाने  की  प्रावश्यकता  प्रतीत  नहीं  हुई  थी  -  (ध्यवधाल
 ऐसा  लगता  था  कि  चूंकि  एयर  क्राफट  एक्ट  के  झन्तर्गत
 ही  प्रनग-अलग  तरह  की  दुर्घटनाझों  के  लिये,  जिस
 समग्र  फेटल  एक्सीडेंट  होते  हैं,  उस  के  लिये  समय  समय
 पर  हाईकोर्ट  के  जज  की  झध्यक्षता  में  कमेटी  *

 ह
 कर

 के  उसकी  जाच  की  जा  सकती  है  और  दूसरी
 के  लिये  भी  जाच  करने  के  लिये  समुचित  सक्षम  भधि-
 कारी  थे  इसलिये  यह  समझकर  कि  उस  कमीशन  के  पास
 पूरे  समय  का  काम  नही  होगा  इसलिये  ही  उसको  भस्वी-
 कार  कर  दिया  गय  था।  जैसा  मैने  कहीं  कि  फिर  उस
 मामले  पर  विचार  कर  रहे  है  द्लौर  विचार  कर  के
 समुचित  रूप  मे  कमीशन  को  फिर  से  गठित  किया
 जाय  इस  पर  सरकार  निर्णय  नेगी  ।

 श्री  विजय  कमार  मल्होत्रा  दोतां  भ्रलग-भलग  है  ,
 इन्वैस्टी  गेशन  कमीशन  अ्रलग  हैं  और  सेफ्टी  बोहें
 प्रलग  है  दाना  के  बार  में  बताये  ।

 श्री  पुरधोसम  कौशिक  जहा  तक  मेन्टिनैन्स
 आस्पैक्ट  का  सवाल  है,  जैसा  मैने  निवेइन  किया  कि
 डी  ०जी  “मी ०,  ०  के  संक्षेटरी  (बरक्स)  देख  रहे  है  कि उस
 के  सम्बन्ध  में  क्या  कमी  है,  किस  तरह  से  भौर  सुधारा
 जा  सकता  है,  इस  दृष्टि  से  भी  एक  एक्सपर्ट  कमेटी
 बनाने  की  बात  पर  विचार  कर  रहे  है  ।  लेकिन  यह
 चरमानैन्ट  कमेटी  नहीं  होगी,  इसलिये  उसकी  जरूरत
 नहीं  है  1  झगर  एयर  संपटी  कमीशन  की  नियुक्तित  हो
 जाती  है  तो  वह  न  केवल  दुर्घटताशों  की  जाच  करेगी
 बल्कि  बाकी  समय  में  यह  यह  भी  देखेगी  कि  किस  तरह  से
 इस  प्रकार  की  दुर्घटनाप्रो  को  रोका  जाये  ।  इस
 से  भी  शोध  का  काम  करेगी  इसलिये  एक  कमेंटी
 करने  की  बात  सोची  जा  रही  है  जो  केवन  मेन्‍्टीनेन्स
 झौर  अधारिटोज  के  कार्यकलापों  में  ईरेगुलेरिटी  के  आये
 में  समीक्षा  करेगी  ।

 जहा  तक  सेबोटाज  का  प्रर्स  है,  इस  समय
 उस  सम्बन्ध  से  कुछ  कहना  प्री-मैच्योर  होगा,  लेकिन
 जो  कमेटी  _निमुक्तं  की  गई  है,  उसमें  एक्स-
 प्लोसिव  एक्सपट  भी  एक  सदस्य  के  रूप  में  रखें  बे
 है  शौर  वह  निश्चित  रूप  में इस  बात  का  पता  लगा-
 येंगे  कि  वास्तव  मे  कोई  एक्सप्लोजन  हुभा  है  था  नहीं
 ौर  उसकी  रिपोर्ट  जाने  के  बाद  समुचित  कप  में
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 [at  पृष् यो शस  कौशिक  :]
 कम  उठाये  जायेंगे  ।  हू  में  माननीय  सदस्य  को
 बता  देना  चाहता  हूं  कि  उस  कमेटी  से  कहा  गया  है

 दो  महीने  में  अपनी  रिपोर्ट  दें  शौर  उसके  बाद
 तत्काल  कार्यवाही  की  जायगी  t

 जहां  तक  कमेटी  में  विलम्ब  का  सवाल  है,  हम
 तो  यही  कह  सकते  हैं  कि  जांच  जल्‍दी  से  जल्दी  पूरी
 की  जाये,  भ्रगर  जांच  समय  पर  नहीं  होती  है  भौर
 उसके  लिये  समय  बढ़ाने  की  मांग  करते  हैं  तो  इसको
 अस्वीकार  करना  संभव  नहीं  है।  लेकिन  हमारी
 कोशिश  यह  रहती  है  कि  कमेटी  की  जांच  निर्धारित
 समय  पर  पूरी  हो  ।

 SHRI  JYOTIRMOY  BOSU:  There
 are  some  serious  suspicions  of  sabot-
 age.

 SHRI  PURSHOTTAM  KAUSHIK:
 I  say  that  cannot  be  ruled  out,  But,
 at  this  stage  it  is  rather  premature  to
 say  what  is  the  cause  of  the  accident.

 की  एस०  एस०  लाल  (घयाना)  :  लगातार
 एव्सीडैंट्स  हो  रहे  हैं,  जैसा  कि  पता  लगा  कि  सैबोटाज
 का  मामला  है,  पहला  एक्सीडेंट  दिसम्बर  में  हुआ
 शौर  पांच  महीने  में  दूसरा  हो  गया  शौर  दोनों  खतर-
 नाक  हैं,  दोनों  जहाज  तबाह  हो  गये  और  दोनों  में  बहुत
 लोग  इंजर्ड  हुए  है  1  मेरी  जानकारी  के  मुताबिक  i
 आदमियों  की  कमर  की  रीढ़  की  हुइ डी  टुट  गई  है  ।
 रीढ़  को  हड्डी  टूट  जाने  के  बाद  झ्रादमी  नकारा  हो  जाता
 है,  प्रपने  जीवन  में  कछ  नहीं  कर  पाता  है  ।  मैं  जानना
 चाहता  हूं  कि  झगर  ऐसा  है,  तो  मंत्री  महोदय  उनकी
 क्या  सहायता  कर  रहे  है,  उनको  कया  फाइनेंशियल
 ऐंड  दे  रहे  है  या  उनके  जीवन  के  लिये  क्‍या  बात
 सांच  रहें  हैं  !

 जैसा  कि  पायलट  ने  बताया  कि  अगर-टाइम
 बम  रखा  गया  था,  लेकिन  जो  चेयरमन  है  लाल
 साहब,  उन्होंने  कहा  कि  प्रकार  से  नहीं,  बाहर  से

 प्रा  है,  झगर  बाहर  से  भी  हुआ  है  तो  इसका  मतलब
 कि  हमारी  सिक्योरिटी  इतनी  ला पं स्वाह  है  कि

 ब्रा हर  से  कोई  भी  प्राप्ति  सेबोटेज  करके  जहाज  को
 नुक़सान  पहुंचा  जासं  यह  कहां  तक  ठीक  है  दत्त  लिये
 उन्होंने  बताया  कि  हमने  प्रापर  इन्क्वायरी  सैट-
 झावर  दी,  3  आदमियों  की  कमेटी  बना  दी  है,  तो
 बहा  पर  जो  सबाटाज  हुआ  है,  जहाज  को  बम
 से  उड़ाया  गया  है  और  जो  कमेटी  बनी  है  उसमें  एक्स-
 प्रिंट  हैं  जहाज  को  चलाने  बाले,  जहाज  बनवाने
 बाले  या  मैनेजमेंट  करने  वले  ।  इस  जांच  का  पता
 लगाने  के  लिए  सी०  बी०  झाई  जैसी  जो  क्रिमिनल
 खोजों  का  पता  लगाती  है,  उस  तरह  की  कमेटी  होनी
 चाहिये  जो  पता  गाये  कि  किसने  सेबोटेज  किया  और
 ह  बाहर  से हुभा  या  इन्दर  से  हुआ  ?
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 इन  तमाम  बातों  का  पता  लगाना  चाहिए  ।

 इन  पांच  ग्रहीनों  में  हमारे  दा  जहाज  तबाह
 हो  गये  हैं  ।  हमारे  पास  जहाज  तो  पहले  ही  से  कम  हैं
 ौर  यात्री  ज्यदा  हैं।  कब  दो  जहाज  दौर  कम  हो
 गया  हैं  |  मैं  यह  जानना  चाहता  हूं  कि  सरकार
 यात्रा  करने  वाले  पैसेज र्स  के  लिए क्या  व्यवस्था  कर  रही
 है  क्‍या  दूसरी  जगहों  की  फ्लाइट्स  को  कैसा  करके
 जहाजों  का  वहां  पर  लगाय।  जा  रहा  है,  या  बौर  जहा
 लिये  जायेग  ?  और  जहाज़  लेने  के  लिए  क्‍या
 व्यवस्था  हो  रही  है,  बे  जहाज  कहां  से  लिय  जायेंगे  !
 कितना  नुकसान  हुआ  है  ”  यह  जांच  कब  तक  हो
 पायगी  ?

 श्री  पृशधोत्तम  कौशिक  :  जहां  तक  ग्रामीणों
 को  झान  वाली  चोट  का  सवाल  है,  वह  बात  पी
 नहीं  है,  कौर  जिस  किसी  यात्री  को  जो  भी  फ्रैक्चर
 हुआ  है,  सरकार  की  यह  मंशा  नहीं  है  कि उसकी  छिपाने
 की  कोशिश  की  जाय  ।  उनक  उपचार  की  समुचित
 व्यवस्था  की  जा  रही  है।  यह  तो  डाक्टरों  की  राय
 से  पता  चलेगा  कि  किसको  किस  तरह  की  चोट  कराई  है  ny
 मे  माननीय  सदस्य  को  आश्वस्त  करता  चाहता  हूं  कि
 जहां  तक  'चिकित्सा  का  प्रश्न  है,  उनकी  किसी  तरह  a
 कोई  उपक्षा  नहीं  की  जायगी  t

 श्री  एस०  एस  लाल  :  जिन  लोगों  की  बैकबोन
 टूट  गई  है,  जो  कमाने-खाने  लायक  नहीं  रह  गए  हैं,
 उनको  क्या  सहायता  दी  जा  रही  है  ?

 क्रि  परषोतम  कौशिक  :  जब  डाक्टरों  की  रिपोर्ट
 जायगी  तो  इस  पर  विचार  किया  जायगा  i  प्रभी
 इस  संबंध  में  कहना  कुछ  प्रासाद  नहीं  होगा  ।

 जहां  तक  कमेटी  का  सवाल  है,  उसमें  पांच  सदस्य
 हूँ  ।  बं  कंबल  जहाज़  चलाने  वाले  नहीं  हैं  a  कमेटी
 क  सदस्य  ये  है  ।

 (i)  डान  एस०  रामामृतम  :भूतपूर्व  डाय-
 रं बटर  जनरल,  सिविल  एविएशन  t  बह
 सिविल  एविएशन  डिपार्टमेंट  में  डायरेक्टर
 श्राफ  रिसर्च  एण्ड  डवलपमेंट  भी  रहे  हूँ  ।

 (2)  डा०  कोठ  प्यार  को  राव,  डी  सी  एस
 ग्रो,  एकक्‍्सप्लासिव्ज  रिसर्च  एण्ड  डवलप-
 मेंट  लीबारटरी  t

 (a)  #29  जैड  me  खाल काका,  डिपुटी
 झ्रापरशन  मैनजर,  एयर  इंडिया  ।

 (4)  श्री  पी०  बद्ध राजनु,  डिजाइनर,  हिन्दुस्तान
 एयरोनाटिक्स  लिमिटेड  y

 (5)  श्री  बी०  कार  चौपड़ा,  डी  डी  ए  एप,
 सिविल  एविय्रेशन  डिपार्टमेंट  ।

 इस  प्रकार  जिन  लोगों  को  विशेष  जान  करी  हम  उनको
 इस  कमेटी  में  प्रापर  रिप्रैजैन्टेशन  देने  की  कोशिश  की  गई
 है  ।
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 श्री  एस०  एस०  लाल  क्या  सेबोटेज  के
 बार  में  पता  लगाया  जायगा  ?

 श्री  पुद॒ष्तोसम्  कौशिक  हम  यह  पता  लगाने  के
 लिए  हमारी  जो  सीक्रेट  सर्विस  है,  उसका  क्रमों
 लेंगे,  कि  क्या  वहा  सैबोटेज

 ग्
 है,  मगर  हुआ  है,  तो

 किस  तरह  हुआ  है  कौर  उसके  लिए  जिम्मेदार
 है।  इस  बात  की  निश्चित  रूप  से  जाच  की  जायेगी  ।

 DR.  BIJOY  MONDAL  (Bankura):
 This  ais  another  major  accident  in
 our  country,  2  is  indeed  a  matter
 of  concern  that  such  crashes  have
 taken  place  at  short  intervals,  The
 Minister  had  stuted  in  reply  to  my
 Starred  Question  No,  920  on  27th
 April,  979  that  Government  was  go-
 ing  to  ieview  the  question  of  the
 setting  up  of  an  Air  Safety  Board  in
 the  country  as  in  advanced  countries
 of  the  world  to  suggest  steps  to
 avoid  wir  mishaps  Jt  3s  also  under-
 st0og  that  safety  micasure,  here  com-
 paie  poorly  with  those  of  othe,  coun-
 tries.  The  incidence  of  air  accidents  is
 much  higher  i  our  country,  In
 modern  times,  science  has  developed
 @tcatly  and  so  many  devices  have
 heen  developed  that  It  i,  possible
 to  take  advance  precautions  ty  avoid
 air  accidents.  Ours  ls  a  poor  coun-
 try.  We  cannot  afford  t)  spend  such
 a  huge  amount  on  the  loss  of  air-
 craft,  It  is  sheer  good  fortune  that
 no  human  life  was  lost  in  this  parti-
 cular  accident,  bul  certainly  the
 country  has  lost  a  huge  amount  in
 the  form  of  the  loss  of  an  aeroplane.

 There  are  different  version;  about
 the  cause  of  the  accident  There  is
 also  a  rumour  that  sabotage  was
 probably  the  cause  behing  this  acci-
 dent,  by  planting  a  time  device  in
 the  cockpit.  The  explosion  took
 place  ju.t  ten  minutes  earlier,  before
 the  plane's  landing  at  Madras.
 Its  pilot,  Mr.  Arora,  has  also  stated
 that  it  is  g  case  of  sabotage;  fortu-
 nately  the  plane  wa;  landed  and
 there  wa,  ™  loss  of  human  lives.

 I  have  come  to  know  from  news-
 paper  reports  that  Government  have
 started  the  inquiry  into  the  causes,
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 I  want  to  know  whether  Govern-
 ment  have  received  any  interim  re-
 port  from  them,

 I  also  want  to  know  from  the  hon.
 Minister  whether  Mr,  Chellappa,
 Director,  Air  Safety,  who  visited  the
 Site  of  crashing  had  preliminary
 hearing  of  the  flight  data  recorder
 and  cockpit  device  recorder  which
 were  played  to  get  the  clue  for  the
 cause  of  mishap,  and  what  are  his
 findings.

 T  also  want  to  know  whether  he
 has  recciveg  any  report  or  informa-
 tion  from  the  intelligence  or  from
 the  local  police  authorities;  whether
 the  plane  was  quite  fit  and  wags  in
 a  state  of  air-worthiness  before  it
 took  off;  whether  it  was  thoroughly
 checked  before  the  start  of  the
 flight;  whether  the  pilot  or  any  other
 staff  had  expressed  any  doubt  about
 the  working  of  thi;  particular  plane;
 whether  this  particular  plane  was
 insured  before.  I  also  want  to  know
 from  the  hon.  Minister  what  in-
 terim  measures  he  wants  to  take
 immediately,  Lastly  I  want  to  know
 whether  the  Minister  will  consider
 my  proposal  of  formvtion  of  Air
 Safety  Boards  lke  that  in  other
 advanced  countries,  as  s00n  as
 possible.

 SHR]  PURUSHOTTAM  KAUSHIK:
 So  far  as  the  interim  report  i,  con-
 cerned,  Government  has  not  re-
 ceived  it  as  yet,  and  it  is  too  carly  to
 expect  the  intersm  report,  Secondly,
 the  Air  Safety  Director,  Myr.
 Chellappa,  whatever  inquiry  he  has
 made,  wil]  submit  jit  to  the  Inquiry
 Committee  and  it  is  not  necessary
 for  him  to  give  it  to  the  Government;
 what  ever  evidence  he  has,  it  is
 necessary  for  him  to  place  it  before
 the  Inquiry  Committee.

 So  far  as  air-worthiness  of  the
 aircraft  ig  concerned,  it  was  already
 certificd  ang  it  had  air-worthiness.

 So  far  as  insurance  of  the  plane  is
 eoncerned,  without  insurance,  the
 plane  is  never  allowed  to  operate,
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 {Shri  Parsholtam  Kaushik,
 So  far  as  Safety  Board  is  concein-

 ed,  88  |  have  already  said,  ग  am  pro-
 posing  to  constitute  the  Air  Safety
 Board,

 MR  DEPUTY-SPEAKER:  Now,
 reports  to  be  laid....

 DR.  BIJOY  MONDAL:  Did  the
 pilot  express  any  doubt

 SHRI  PURUSHOTTAM  KAU-
 SHIK:  The  pilot  did  not  express  any
 doubt  about  air-worthiness.

 2.43  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 i34TH,  357H,  l36TH,  137TH,  ‘138TH,
 39TH,  45rxH,  467TH,  477TH,  ‘148TH.

 AND  l497TH  REPorTS

 SHRI  C,  K,  CHANDRAPPAN
 (Cannanore):  Sir  I  present  the
 following  Reports  of  the  Public
 Accounts  Commuttee:—

 qd)  Hundreg  ang  Thirty-fourth
 Report  on  Audit  Reports  on  the
 Account;  of  the  Indian  Counci]  of
 Agriculturel  Research  for  the
 years  1978-74,  ‘1974-75  ang  ‘1975-76
 relating  to  the  Ministry  of  Agn-
 culture  and  Irrigation  (Depart-
 ment  of  Agricultural  Research  and
 Education).

 (2)  Hundred  and  Thirty-Fifth
 Report  on  Paragraphs  9  and  0  of
 the  Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  1975-76,  Union  Government
 (Railways)  on  D/C,  Electric  Trac-
 tion  relating  to  the  Miunistry  of
 Railways.

 (3)  Hundreq  and  =  Thirty-sixth
 Report  on  Paragraph  7,  2]  and
 32  of  the  Report  of  the  Comptroller

 +  and  Auditor  General  of  Indig  for
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 the  year  1976-77,  Union  Govern-
 ment  (Railways)  relating  to  the
 Ministry  of  Railways.

 (4)  Hundreg  and  Thirty-seventh
 Report  on  Paragraph  43  of  the
 Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  ‘1976-77,  Union  Government
 (Defence  Services)  relating  to
 Purchase  Contracts  in  two  Com-
 mands,

 (5)  Hundred  and  =  Thuirty-eighth
 Report  on  Paragraph  29  of  the
 Advance  Report  of  the  Comptrol-
 ler  and  Auditor  General  of  India
 for  the  year  ‘1976-77,  Umon  Go-
 vernment  (Civil)  on  Delhi  Deve-
 lopment  Authornty  relating  to  the
 Ministry  of  Work;  ang  Housing.

 (6)  Hundred  and  Thirty-ninth
 Report  on  Audit  Report  on  Bom-
 bay  Port  Trust  relating  to  the
 Ministry  of  Shipping  ang  Trans-
 port.

 (7)  Hundred  and  Forth-fifth
 Report  on  action  taken  by  Govern-
 ment  on  the  recommendations
 containcgd  in  the  55th  Report  on
 Union  Excise  Duties  relating  to
 the  Ministry  of  Finance

 (8)  Hundred  ang  Forty-sixth
 Report  on  action  taken  by  Gov-
 ernment  on  the  recommendations
 contained  in  the  \l3th  Report  on
 Union  Excise  Duties  relating  to
 the  Ministry  of  Finance.

 (9)  Hundred  and  Forty-seventh
 Report  on  Paragraphs  7]  and  74
 (iii)  of  the  Report  of  the  Com-
 ptroller  and  Auditor  General  of
 India  for  the  year  1976-77,  Union
 Government  (Civil),  Revenue
 Receipts,  Volume  II,  Direct  Taxes
 relating  to  the  Ministry  of  Finance.

 (10)  Hundred  and  Forty-eighth
 Report  on  Paragraphs  7  and  i8  of
 the  Report  of  the  Comptroller  and
 Auditor  Genera]  of  India  for  the
 year  1976-77,  Union  Government
 (Posts  and  Telegraphs)  on  Arre-
 ars  of  Rent  of  Telegraph,  Tele-


